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NATIONAL COUNCILFORTEACHER EDUCATION
NOTIFICATION
New Delhi. the 28th November, 2001

No. E9-1/200UNCTE (Admn).— 1y avercise of the powers conferred under clause (f) and (g)

of sub-section (2) of the Section 32 read with Sections 14 and 15 of the NCTE Act, 1993

fNo. 73, 1993). and in supersession of the National Council for Teacher Education
{consideration of No Objection Certificate) (Amendment) Regulations, 2001 notified in

the Gazette of India on the 11" August, 2001, NCTE hereby makes the National Council

for Teacher Education (consideration of No Objection Certificate) (Amendment) s
Regulations, 2001 to amend / further amend the notifications mentioned below -

(1) The National Council for Teacher Education (application for recognition, manner
for submission, the determination of condition for recognition of institutions and -
permMIssion to starl new course or training) Regulations, 1995,

{i1) The National Council for Teacher Education (determination of conditions for
recognition of institutions offering or intending to offer through correspondence
education or distance education including open distance education or any mode
other than face to face instruction for any course leading to B.Ed degree or its
equivalent and permission to start any new course or training) Regulations 1996.

A i) The National Council for Teacher Education (norms and conditions for

recogniton of MEd face to face and M.Ed through distance education)
Reguiations, 1998. :

(iv)  The Nationa! Council for Teacher Education (norms and conditions for grant of
recognition of teacher education programme in Physical Education — C.P.Ed,
B.P.Ed and M.P.Eqd) Reguiations, 1998. .

| (v} The National Council for Teacher Education . (norms and conditions for
recognition of Bachelor of Elementary Education — B.EI.Ed) Regulations, 1998, s

Short Titie and Commencement

These Regulations may be called the National Council for Teacher Education = |
(consideration of No Objection Certificate) (Amendment) Regulations, 2001.

- The following additions are made in the above mentioned Regulations-to the
7L extent indicaled against each of them - . :
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Existing Provision

'Sl | Gazette Notification No. | Regulations ' Addition made - i
i No | & Date, Order No. & ’ ’
: Date é
(1) (2) (3). (4) (5) ]
1. |8, 24296 [/ 28-11/95 i The National | Para 5 (e) & (f) After para 5 (f) the |
NCTE dated 29.12.95 | Councit for | following shall -be !
Teacher Education | (e) Every | added : |

(application for
recognition,

manner for
submission, the
determination  of
condition for
recognition of
institutions and

permission to start
new
training)

Regulations, 1995.

course or

L the

institution
intending to offer a
course or- training

in teacher
education but was
not functioning

immediately before
17" August, 1995,
shali submit
application for
recogrition with a
no objection
certificate from the
State  or Union
Territory in which
institution is

- located.

(f} Application for'

permission to start
new course or

training and / or to

increase intake by

recognised
institutions  under
Regulation 4
above shall be
submitted to the
Regional

Committee .
concerned with no

objection
certificate from the
State or union

Territory in which
the institution -is
located.

|

(9) The |
endorsement of the !
State Government / !
UT Administration !
in regard to issue
of No Objection
Certificate (NOC) !
will be considered
by. the. Regional
Committee  while
taking a decision
on the application :
for recognition.

(h) Iif the NOC!
issued by the State |
Government / UT !
Administration !
does not indicateé
the intake, it will be :
for the Regional
Committee to
determine the
intake taking into
account the
infrastructural and
instructional :
facilities available :
in the institution |
and other relevant
provisions in the
Norms and
Standards
applicable
relevant
training
programme.

to the
teacher

(iy The NOC
issued by the State |

P
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20 ,

— T . . -« | T T T Government 1 UT
L } ' Administration  will |
5' i l i remain  valid il |
| | ’ such time the State
. 1 | ' Government |/ uT
! Administration !

f withdraws / cancels |
§ it
. () The NOC will
P ! be deemed to have
!, | l lapsed if  the
t institution fails to
get recognition
Lo | within three years
\ ? from the date of its
§ issue.
; .
: ! (k) Requirement of
! | NOC shall not
. i apply to
: Government
P Institutions.
‘ () Requirement of
3 I NOC = shall  not !
| | “apply to University |
’ ' Departments  for ;
' taking up
innovative teacher |.
5 education
‘ programmes for a
maximum intake of
50 (fifty only). The
' question as to
" whether : a
programme is
1 innovative will be
, decided by the
| [ concerned
! | Regional
f . Committee.
1 14, 5497, 289/96  Tne National | Para 6 (e) and (f) | After para 6 (f) the
, NCTE dated 5.2.1997 Council for ’ following shall be
Teacher Education | (e) Every | added :
| (determination  of | institution

' ! conditions for | intending to offer a | (g) The
1 ; recognition of | course or training | endorsement of the
‘ [ | institutions offering | in - teacher | State Government/ |
W o
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or intending to
offer through
correspondence

education or
distance education
including open
distance education
or any mode other
than face to face
instruction -for any
course leading to
B.Ed degree or ils

equivalent and !
permission to start

any new course cr
! training)
| Regulations 1996.

education but was
not functioning
immediately before
17" August, 1995,
shall submit
application for
recognition with a
no objection
certificate’ from
| the respective
State Government
‘or Union Territory
administration  in

’ which the
| institution is

| located.
L (f)  Application for

! permission to
' increase in intake
' by recognised

"ipstitutions  under ;
' Sub Regulation {b) |
of Regulation 5

apcove shall be

submitted to the

- Regional
" Committes

- concerned with no ,

. objection
- certificate’ from the
‘State . or

- located.

union
- Territory in which ¢
the institution IS

in regard to issue
of No Objection
Certificate  (NOC)
will be considered
by the . Regional
Committee  while

on the application
for recognition.

(hy If the NOC
issued by the State
Government / UT
Administration

does not indicate
the intake, it will be
for the Regional

instructional
‘ facilities avallable

in the

' provisions in  the
Norms and
| Standards

| applicable to the
relevant teacher
training
programme.

i (i) The NOC !
. issued by the State

Government / uT !
: Administration  will

urt Administration}

taking a decision |

Committee to
I determine the
intake taking into
account the

infrastructural  and

institution !
; and other relevant

|

I
;

i
'

remain valid il :

: such time the State !

- Government / UT ¢

© Adminisiration

fyithdraws / cancels™

St

() The NOC will
' be deemed to have |

. lapsed if " thel
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. [ """ | *M"—_“__m"_ﬂ - Jinstitution fails 1o |
[ | .' get recognition
| } f : within three years’f
; ' from the date of its |
i } i ’ issue.
. : |
> ' !' ) (k) Requirement of,
o | | NOC shall not |
o ! f | apply to |
i i ; | Government
| ;' | Institutions. [
{ i : j | i
| i' ; f () Requirement of |
‘ i i i NOC  shall  not i
g i = | apply to University
. | ; | Departments  for |
I i } f taking up |
| ; ' innovative teacher |
b ’ ? i education F
| ; I 1 j programmes for a
( [ ! j masdmum intake of |
| i | - U fiifty only). The !
! | ' - Gusstion  as  to!
P ' . whether a
! | programme s
: Pinnovative will be
Lo f decided by the
S . concerned :
Regmaf :
3. 1713299 28- The National | Para 6 (e) and (f) After para b (f) the |
| ' 2/98/NCTE dated : Council for | " following shail be
1291298 Teacher Education | {g) Every . added | f
P . (norms and | institution ; o
;. conaitions for i intending to offer a ! (9) The :
! Lrecognition - of | course or training | endorsement of the
i CMEd «acm tr\ face Lin teacher | State Government / -
S ' 5h | education but was | UT  Administration |
: not functioning . in regard to issue
5 ! ) - immediaely befcre | of  No Objectior
; R *u._lt:m 1938 - 177 August, 1995« Certficate INOC;
' ! shall submi! * will b censidared
g : application for : by r Koo
i recognition with a * Cornmi
;‘ ; 1 ‘No Unection Lak,ug
! t Certificate’  from ' on ima ;
Do | the respective | for recogmtion. .
! H

! State Government |
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administration. in

which the
institut_ion IS
located.

(f) Application for

permission to
increase intake by
recognised

institutions  under
Sub Regulation (b)
of Regulation 5
above shall be
submitted to the
Regional

Committee

concerned with
‘No  Objection
Certificate’  from
the State or union

issued by the State |
Government / UT
Administration

does not indicate
the intake, it wiil be
for the Regional

Committee to
determine - the
intake taking into
account the
infrastructural  and !
instructional |

facilities availabie !
in the institution
and other relevant
provisions in  the
Norms and
Standards ;

applicable to the
relevant teacher

; Territory in which | training
, the institution is | programme.
; | located. :
: | (0 The NOC
’ i | issued by the State
| : Government / UT
i ll : ' Administration  will
; ; i remain .valid il |
| i i such time the State |
; |  Government / UT
l | Administration
| | | withdraws / cancels
| ! S | it. :
: () The NOC will |
! | | be deemed to have
| |lapsed - if  the|
: - institution fails to !
: : iget . recognition !
; i i within three years
| : { from the date of its
1 s : l issue.
[ f (k) Requirement of
; INOC  shall not
| apply to |
| Government !
| | | Institutions. :
L : : i
il
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{
|
i

i
|
|

| NOC

(I) Requirement of
shall - not
apply to University
Departments  for

taking “up
innovative teacher

\ education

\7 ! programmes for a
| maximum intake of

50 (fifty only). The

| question as to

| whether a

programme is
innovative will be
decided by the
concerned
Regional
Committee.

4. 112, 20.3.99, 28-3/98-| The National | Para 6 (e) anhd (f) After para 6 (f) the
99/NCTE dated | Council . for ’ following shall be
29.12.98 Teacher Education | (e) Every | added :

(norms and | institution '
conditions for | intending to offer a | (g) ~ The
‘grant of | course or training | endorsement of the
recognition of | in teacher | State Government /
teacher education | education but was | UT Administration
programme in | not functioning | in regard to issue
'y Physical Education | immediately before | of No Objection
i ~ C.P.Ed, BPP.Ed| 17" August, 1995, | Certificate (NOC)
and M.P.Ed) | shall submit | will be considered
Regulations, 1998 | application for | by the Regional
© [ recognition with a | Committee  while
‘No Objection | taking a decision
Certificate’  from | on the application
the respective | for recognition.
State Government
or Union Territory | (h)  If the NOC
administration  in | issued by the State
which the | Government / UT
institution is | Administration
located. does not indicate
the intake, it will be
(f) Appiication for | for the Regional
permission to | Committee to
increase in intake | determine the
by recognised | intake taking into |
institutions under | account the
s Sub Regulation (b) | infrastructural and
" : of Regulation 5 | instructional
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above shall - be
submitted to the
Regional
Committee
concerned with
‘No Objection
Certificate’ from
the State or union
Territory in which
the institution is
located.

facilities - available
in the institution
and other relevant
provisions in the
Norms and
Standards
applicable to the
relevant teacher
training
programme.

(i) The NOC
issued by the State
Government / UT
Administration  will
remain valid till
such time the State
Government / UT
Administration
withdraws/ cancels
it.

() The NOC will
be deemed to have
lapsed it the
institution. fails to
get recognition
within three years
from the date of its

| issue.

(k) Requirement of
NOC shall not
apply to
Government
Institutions. -

(I) Requirement of
NOC shall not
apply to University
Departments  for

taking up
innovative teacher
education

programmes for a
maximum intake of
50 (fifty only). The
question as to
whether a
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i programme 1S
j ‘ innovative will be
! | decided by the
! | concerned !
| i Regional !
; i Committee.
3.89. 28-4/98- | The National | Para 6 (e) and (f) | After para 6 (f) the
TE / dated ; Council for following shall be
29.12.98 I Teacher Education | (e) Every | added :
| “(norms and | institution
' conditions for | intending to offer a ! (g) The
' recagnition of ! course or training | endorsement of the
' Bachelor of | in teacher | State Government /
: zlementary education but was | UT  Administration
- Education ~ | not functioning |-in regard to issue
"B ELEd) | immediately before | of No  Objection
Regq ations. 1998 | 17" August, 1995, | Certificate  (NOC)
shall submit | will be . considered :
| application for | by the Regional |
i | recognition with a | Committee  while
| ‘No Objection | taking a decision
Certificate’ from | on the application
the respective | for recognition.

et PR e e e e =

State Government ; :
; or Union Territory | (h)  If the NOC
! i administration  in ,’ tssued by the State

I which the | Government / UT
L institution is | Administration
located. | does not indicate

the ntake, it will be
(t) Application for j for the Regional

permission to | Committee to
| increase in intake | determine the
| by recognised | intake taking into
[ institutions  under | account the

Sub Regulation (b)  infrastructural  and
of Regulation 5 : instructional
above shall be | faciities available

submitted to the | in  the institution

: Regional ' and other relevant |

" Committee ! previsions  in the |
i concerned  with | Norms- and
: ‘No Objechion | Standards i

Certificate’  from | appiicable to the |
the State or union j relevant  teacher |
. Territory in which | training
[the. institution s L programme.
located s o)
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These amendments shali come into force with immediate effect.

i

(i) The NOC
issued by the State
Government / UT
Administration  will
remain valid till !
such time the State
Government / UT
Administration
withdraws / cancels
it.

(j)) The NOC will
be deemed to have
lapsed if the
institution fails to
get recognition
within three years

issue.

(k) Requirement of
NOC shall not
apply - to
Government
Institutions.

() Requirement of
NOC shall not
apply to University
Departments for

taking A up
2 innovative teacher
education

programmes for a
maximum intake of
50 (fifty only). The
question as to
whether a
programme is

concerned
Regional .
| Committee.

from the date of its :

innovative will be
decided by the

S. K. RAY. Member Secy.
[ADVT HIAV/131/2001/Exty. |
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